CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENGH

O.A-NO.287/92.
— |
Sumati Naraing ssavees App liCan't
VS s
Union of Ingia and Others .. respondents.

Hon. Mr. 5.N. Prasad, Member (J).

ISRt pre) -t

(By Hon, Mr. S.N. Prasad, Nvember (J)

Trnis application has been £iled u/s. 19 of the

Administrative Iribunaléé act, 198%. The preyer of

the applicent is toat he ke absorbed and should be

re cularised in his service, Briefly the fects Jre

trat the applicant was appointed O 6m=197¢ under F.".1.

Phzphoon and he had worked upto 19-3-84 at the same rlace
- snd since 20-3=84 upto 13-9-87 he had worled under
Jarishe rarvadesak Uttar Reileay Pnaphoon 2nd as such
he had worked more than 10 years as cagual labour in the
pailav,. The main crievince of tne «pplicent sprears
to pe toch the Sc€eening of the applicent alonc with his
cther counter-part,is under process since lonc as would

re evident from the perussl Of AnnexuTes Aml,a=2, A=1I)

Awt . & HA=D

5y ot the same has not been finalised s© far

o

and the matter has been deferred acsin 2nd o-ein till
to-day ond the redressal of the crievance of the

spplicent hes not been substantiated.

2. The lesrned counsel for the cop licant ~nile drawin g
my attention to the contents of the apy licstion ond the

sk ove anneyures has urced that ihe ‘rievance ©Of the

apr licent #ould be substenticlly redressed 11 the

res;ondents are directed Lo finalise the screening

processes within & reasonible period ¢f time,

ces 2 ‘/>

<



s

1 have c¢one throuch the ‘contents of the app lication
ang the napers snnexed thereto and find that the
processing of the screeninc Of the applicant has been
lincerin: since lon: and the ‘same nas not been

fina lised 8o far.

Thus, this being SO and having considered
511 the aspects of the matter 1 find that the ends ©f
justice would be met if the respondents are directed tO
fina lise the screenin: ar;:rc-c:es»-s-fl;;Of the applicant recarding
sm; recilarisation end absorption asithin & period ©of
3 months by speaking and ress med order in accordance
with the extéant rules, re{ulAtiCnﬁ&nd oraers in this
recardanc keepdn: in vie~ Annexures A-l, A=2, A=3, A=D and
1
A-é( from Lhe dete of recelpt of the copv of this order.
,
znd I order accibrdingly. Tre «pplicotion of the

apy licant is disposed o as shove at admission sizce.

Mo order as to costs.

Dated 5th lay, 1992, nllahebad,
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